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" None® appears for the respondents.
' granted to file reply,

represented through counsel.
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The applicant is represented through counsel.
Time till 26.6.90

if any,
(7,1/
29.5.,90.
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None appears for the applicent. Respondents are
Time till 26.7.90 granted

to file reply, as prayed for.
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The applicant is represented threugh counsel.
None appears for the respondentse. Time till 27.8.90
granted to file reply, as a last chamce. No further
ad journment will be granted for thes purpese.
26.7.90.
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Both sides are represented through munssl.
Time till 12.10.90 granted to file rsply, if any, as
a last chance,as prayed for. No further adjocurnmsnt
will be granted under any circumstances.
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Both sides are represented through
counsel. The counsel for the respondents submits

that the counter has been_prepared and sent for
signature and requestbué§% a short adjournment for
filing the reply. Time till 12.11.90 granted to
file reply as a last chance, as prayed for. No
further adjournment will be granted under any

circumstances.
_ . ' }p
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' 12.10.90.
TWZ ‘

None appears for both sides. Reply has
alre?dy begm.fllad. Time till 10.12.90 granted
to file rejoinder, if any, as alast chance.
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None appeers for the appliceant.
Respondents sre represented through counsel.
Rejoinder hes not psen filed so far in spite of
the time granted for the purpose. Hence, posted
for hearing before the court cn 16.71.97.
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25.4.1991 SPM&AVH
Mr.P.Sivan Pillai-for applicants 4
Mr.M.C.Cherian,for respondents, ‘
‘Oral arguments concluded. The learned copunsel for the | ' 5

applicant wishes to give written arguments with a copy to the learned : ‘
counsel for the respondentsby 29.4.1991. He may do so. The learned

counsel for the respondents may file written arguments on his side by

13.5.91. : *;v
List for' completion of written;ar’jgﬁments on 3.5.1991. | ‘:
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| four other’ cases on 3991 as Part Heard “No further ad]ourn“nent
| be _"flven R T SCI .
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: l"lr Slvan Plllal - fer applnt.-, s
Mr.NC Cherlan - for. ras. T

on" 21 6. 1991. e

20,6.1991

spm &AM ;; ;o
'~Mr.51van Plilal - For applnt-
c7Mr MC Cherlan - fer ras.g
i.AdJourned to 17 7 91 ?or further hearlnn.
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SPM&AVH
17'7 1991 . Mr Slvan Plllal for apphcant _
' Mr I\/’C Cherxan Wlth Mr.} fJarrler(Sr counsel)

g

praylng that . OA484/90 908/90,216/90 and - 916/90 should also be heard
along with: this case. It has-also been pra/ed that ,the counter affidavit

therem and direct as follows: _
" {a) C.A. filed in G.A. 484/90 be adopted in this case also.

(c) llst ‘this- case for final hearing ° along with the aforesald

"

At the request, llSt for further dlrectlonf_’- e

Tr*e learned counsel for ‘the respondents has flled an MLP.

| filed 1n0A484/905houle be adopted as supplementary C.A. in this case -
| also. In the. interest -of -justice, we allow the \'I;. and ptayer made -

(b) The learned counsel for the apphcant who has recewed_'
| a copy of the C.A. is directed to file rejoinder if any Wlthm two weeks :
1 vmh _a copyto the counsel for respondents.
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Heard in part. List for further argesicnts on 13,9,1891,
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